FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FORTHE ATTENTION OF THE CREDITORS OF PLANET 41 MOBI-VENTURE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor PLANET 41 MOBI-VENTURE LIMITED
2. | Date of incorporation of corporate 13/09/2006
debtor
3. | Authority under which corporate ROC MUMBAI
debtor is incorporated / registered
4. | Corporate Identity No. / Limited U92120MH2006PLC164541
Liability  Identification No. of
corporate debtor
5. | Address of the registered office and | 122, Linkway Estate, New Link Road, Malad- West,
principal office (if any) of corporate | Mumbai - 400064 Mumbai Maharashtra 400064
debtor India
6. | Insolvency commencement date in | Order date 16/12/2022
respect of corporate debtor (Order received on 21-12-2022)
7. | Estimated date of closure of | 14/06/2023
insolvency resolution process
8. | Name and registration number of | Appoints Mr. Praful Raghunath Renuse
the insolvency professional acting as | Registered Insolvency Resolution Professional
interim resolution professional having Registration = Number[IBBI/IPA-003/IP-
N00410/2022-2023/14111] as Interim Resolution
Professional
9. | Address and e-mail of the interim | Mr. Praful Raghunath Renuse
resolution professional, as | Registered Insolvency Resolution Professional Having
registered with the Board Registration Number
[IBBI/IPA-003/1P-N00410/2022-2023/14111]
21-707, Gulmohar CHSL CSR Complex, Off Link Road,
Ganesh Nagar, Kandivali West, Mumbai 400067
praful.renuse@gmail.com
10. | Address and e-mail to be used for | Mr. Praful Raghunath Renuse
correspondence with the interim | Registered Insolvency Resolution Professional Having
resolution professional Registration Number
[IBBI/IPA-003/1P-N00410/2022-2023/14111]
173, Udyog Bhavan, Sonawala Road, Goregaon East,
Mumbai- 400063
planet41cirp@gmail.com
11. | Last date for submission of claims 05/01/2023
12. | Classes of creditors, if any, under | N. A
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals | N.A
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and (a) Weblinkhttps://ibbi.gov.in/en/home/downloads

(b) Details of authorized
representatives are available
at:

(b) Physical Address: NA

Notice is hereby given that the National Company Law Tribunal (Mumbai Bench) has

ordered the commencement of a corporate insolvency resolution process of PLANET 41




MOBI-VENTURE LIMITED vide order C.P. No. 1658/2018 on date December 16th, 2022
which was received on December 20th, 2022

The creditors of the Planet 41 Mobi-Venture Limited are hereby called upon to submit their
claims with proof on or before January 05t, 2023 to the Interim Resolution Professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [specify class] in Form
CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional : Mr. Praful Raghunath Renuse
Date and Place : Mumbai : December 22nd, 2022



WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

THURSDAY, DECEMBER 22, 2022

ECONOMY | 5

CUTTING INORDINATE DELAYS

CBDT rejigs timelines
for filing of appeals

STANDARD OPERATING PROCEDURE

Eye on timely filing
of SLPs by the
I-T department

SURABHI
New Delhi, December 21

TO ENSURE TAX officials do
not delay follow ups on
Supreme Court ruling, the
Central Board of Direct Taxes
has prescribed fresh timelines
forfiling of appealsin tax cases
toensureazerodelayregimein
such matters.

In recent instructions
outlining a standard operat-
ing procedure on filing of
appeals and special leave peti-
tions (SLPs), the CBDT has
listed various actions that
would have to be completed
within 85 days of the date of
the order. The Special Leave
Petition against the judgment
of High Court hastobefiled in
Supreme Court within 90
days of date of pronounce-
ment of the order.

“Several instructions and
directions have been issued by
the CBDT from time to time
emphasising upon the need
fortimelyfiling of appealsand
SLPsin the Supreme Courtand
proper conduct of litigation.
However,anumber of SLPsare
being filed with inordinate
delay,” the CBDT said.

Every Principal Commis-
sioner of Income Tax having
jurisdiction over a station
that has a Bench of the High
Court will ensure a proper
institutional mechanism for
timely dissemination of the
court orders.

Theywillalso set upa High
Court Cell thatwill coordinate
with the Standing Counsels
on various tax related cases
before the court and will track

B The CBDT has listed
various actions that
would have to be
completed within 85 days
of the date of SC order

M On SC direction for
adopting the Information
and Communication
Technology, the CBDT
had set up a Legal
Information Management
Briefing System panel

1Al X

[

B Thefresh timelines for
filing of appeals in tax cases
are aimed at ensuring a
zero delay regime in
matters being heard in SC

all orders and judgements on
a daily basis.

Proposals for SLP will be
sent by the Principal Commis-
sioner of Income Tax afterdue
consideration by the Direc-
torate of Legal and Research
and has to be sent within 20
days of the judgment.

“The quality of proposal
sent by the Principal Com-
missioner of Income Tax or
Commissioner of Income Tax
is extremely important for
efficient and effective litiga-
tion management in the
Department,” the CBDT has
stressed, adding that appeal
to the High Court and the
Supreme Court can be filed
only on ‘Substantial Ques-
tions of Law’.

It has, however, been
observed that many SLP pro-
posals involve only‘questions
of fact’,it further said.

Experts note that asa gen-
eral trend, it has been seen
that SLPs filed by the income
tax department have been
inordinately delayed.

“The overall timeline
involved in various phases has
been reduced to 85 days. Fur-
ther, revised proforma has

Cumin prices shoot
up on higher global,
domestic demand

NAYAN DAVE
Ahmedabad, December 21

PRICES OF POPULAR spice
commodity cumin (jeera) have
gone up sharply by at least
¥300per20kginaspanofone
week in the wake of growing
domestic and global demand.

The price of the commod-
ity rose from ¥4,800-%5,100
to ¥5,100 to 5,500 in the
past week alone.

This bull run is likely to
continue as per market
sources due to lower sowing
and slightly unfavourable
weather condition in cumin-
growing areas in Gujarat
and Rajasthan.

At Unjha mandi - the
world’s largest trading hub of
cumin, prices were hovering
around 2,500 to 2,700 last
season. Progressive cumin
sowing in Gujarat has gone
down from 0.27 million
hectare to 0.26 million
hectare as on December 19,
2022 aspertheofficial data of
state agriculture department.

“There is a high demand
forquality cuminin theinter-
national market. Even
domestic traders are inquir-
ing about huge quantities.
But farmers are having lim-
ited carry forward stock this
season. Of the nearly 1.5 mil-
lion bags (55 kg perbag) carry
forward stock, already more
than 50 % has exhausted.
Fresh arrival of cumin will
initiate only from February,”’
says Arvind Patel, vice presi-
dent of Unjha Agriculture
Market Produce Committee.

Compared tothe 2021-22
season’s cumin crop of 5 mil-
lion bags, cumin crop is likely
toremain lowerin the current
2022-23 year, says Patel.

According to him,even last
year it was almost 40 % lower
compared to the 2020-21 sea-
son’s crop of 8 million bags.

As per traders’ estimate,
carry forward stock would be
hardly 0.2 million bags by the
time fresh arrival hit the mar-
ket, he claimed.

Patel says that exports of
cumin are likely to remain
higher and cross previous
year’slevel of around 3.5 mil-
lion bags as cumin season in
Turkey and Syria is already
completed and global
importers will have to look at
India only.

fi-nanci“. ep.. .in
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SHARP SPIKE

B Cumin prices have
gone up sharply by at
least 300 per 20 kg
in a span of one week

M Progressive cumin
sowing in Gujarat has
gone down from 0.27
million hectare to
0.26 million hectare
ason Dec 19, 2022

B Compared to the
2021-22 season's
cumin crop of 5
million bags, cumin
crop is likely to
remain lower in the
current 2022-23 year

Cumin is exported to
nearly 43 countries across the
globe from Unjha.

Maximum exports are
being done in the Gulf coun-
tries followed by the US,
Europe, China and Latin
American countries. India
enjoysalion'sshareof 75%in
the international market. As
cumin crops are highly sensi-
tive to weather and disease,
farmers in Rajasthan and
Gujarat switched to other
crops in demand, including
cotton, mustard seed,
groundnut, soyabean and
coriander seed, he added.

Cumin is cultivated in
Rajasthan and Gujarat.

Sowing of cumin happens
during October to December
and harvest starts from Feb-
ruary till April end. Jodhpur
and Nagaur districts in
Rajasthan are the major pock-
ets of cumin farming.

In Gujarat, cumin is sown
in the Banaskantha, Kutch
and Saurashtra regions.
Farmers and traders from
both the states ultimately
come to Unjha mandi to sell
their cumin produce.

‘Cireers

¢ Saraswat
Bank

been introduced for submit-
ting the proposal to file the
SLP enlisting certain addi-
tional details including
appeals involved against the
SLP filed, specific issue wise
tax effect involved in SLP pro-
posal apart from the aggre-
gate tax effect on disputed
issues, reasons recorded and
approval of PCIT in case of
reassessment etc.

With the said instructions
laid down by CBDT, it would
unequivocally lead to timely
filing of SLPs and streamlin-
ing the entire process,” said
Sanjoli Maheshwarri, Direc-
tor, Nangia Andersen India.

Following the Supreme
Court directive for adopting
the Information and Commu-
nication Technology (ICT) for
seamless integration of all
phases,the CBDT had setupa
Legal Information Manage-
ment Briefing System Com-
mittee (LIMBS) and High
Powered Committee. “The
High Powered Committee has
advised the Board to work
towards a “Zero Delay
Regime” in the matter of fil-
ing of appeals and SLPs,” the
CBDT noted.

-platform to come in handy |

for grape growers in Nashik

GEETA NAIR
Pune, December 21

THE 2023 GRAPE season in
Dindori, Nashik will be spe-
cial for 6,000-odd farmers of
the berry. For the first time,
their produce willbe soldina
market which will be owned
and operated by them, with-
out having tobe at the mercy
of traders.

From a verbal contract
system, they will be graduat-
ing to an e-commerce plat-
form that will track every
grape thatis traded, the price
itistraded atand all negotia-
tions with traders.

The farmer-owned
Sahyadri Farmers Agricultural
Produce Marketing Commit-
tee (APMC) market is all set to
launch operationsin this grape
season with trials set to begin
in mid-January and roll
smoothly by the time the sea-
son ends in mid-April. Sahyadri
is the first farmer producer
organisation in the country to
get a license for a private agri-
cultural produce market.

Vilas Shinde,chairman and
managing director, Sahyadri,
said lack of post-harvest and
marketing infrastructure lead
totraders dominating therela-
tionship and putting farmers
in a vulnerable position, with
no recourse when payment
defaults occur.All trade would
now be routed through the
platform  with
onboarded after a proper veri-
fication and KYC process,
Shinde said.Around 50 traders
are on board already and the
target is to have 100.

The market will start with
trading in grapes and resins.
Shinde expects total trade on
the market this January-April
grape season to reach I100
crore and cross ¥500 crore in
grapes and resin trade within
the first year of operation.

The APMC will solely focus
on horticulture crops and

BRANCH MANAGER VACANCIES

B From a verbal contract
system, 6,000Nashik grape
farmers will be graduating
to an e-commerce platform

B Sahyadri Farmers
Agricultural Produce
Marketing Committee
(APMC) market is all set to
launch operations in this
grape season with trials set
to begin in mid-January

traders|

domestic trade which is grown
extensivelyin theregion.Toma-
toes will be traded in the Sep-
tember-December period next
year. With more competition
andbetter price discovery,farm-
ers could expect remunerative
prices for their produce and
faster payments, he said.
Farmerswouldgetaccesstoa
daily dashboard toview arrivals,

prices and trade volumes.

This was developed in-
house by the Sahyadri
team.Storage capacity is
being expanded from 4,000
tonne to 20,000 tonne to
improve the farmers'holding
capacity and enable off-sea-
son trade. The market will
offer testing facilities, inputs,
banking supportand training
support.Around X10 crore has
already been invested and
%25 crorewill beinvested over
the next few months in the
electronics platform, software
and cold storage.

Shinde says while the ben-
efits to farmers would be
enormous, their challenge
would be to get more and
more traders onto the plat-
form.If they can do this, they
would be successful and
other farmer producer orga-
nizations can replicate this
model, Shinde said.

Sahyadri has about
17,000 farmersinits network
who largely grow grapes with
an annual production of 0.15
million tonne. They export
around 20,000 tonne of
grapeswith therest sent tothe
domestic market. They will
now find an organized market
next door for their produce.
Farmers here also grow
around 1,00,000 tonne of
tomatoes which will soon be
traded on their market.

FORM A
PUBLIC ANNOUNCEMENT

{Undir Regulatian G ol the Insalvancy and Bankruplcy Board of Inda
{Insolvency Resalution Process far Corporaie Persans) Regulations, 0716)

FOR THE ATTENTION OF THE CREDITORS OF

PLANET 41 MOBI-VENTURE LIMITED

RELEVANT PARTICULARS

1, | Mame ot corporate dettor

PLANET 41 MOBIVENTURE LIMITED

2. | Data of incorporation of conporate debior 130006
3, | Authonty under which corporale detsioe 5 | RO MUMB&R

| ncorporated | reqishared
4, { Comporats Ioantity Mo, [ Limebed Ligkbiry
kzentificagion Mo. of corporate delsior
5, | Acdrass of e registared offica and
principal offica (§f anyl of coponsta
&. | nsolvancy commencernent date in
| reepect of conporata debior
=+ | Estmated date of chosure of Insoivency
recohtion procass
4. | Namea and regatration number of e
nsohancy professional acling as inerim
resahilion profecsional

| U1 2onHE006FLC 164541

(122, Linksvay Estaba, Maw Link Road, Malad- Yo,
Sfumina - Q00064 Mumbal Maherashira 00054 Incia

| Order dale 16122022
| { Ovler recaned on 21122022 |
14/06/2023

| Appoires M. Fralul Raghunalh Renuse
| Fagiatered Ireakency Resokition Profkessonal hasing
| Registration Muirbss

IBELFA-DOAAPMO0A 1 O 20e2-202514111] as
| Irferim FReasolution Prolessonal

g, | Address and e-mail of the irterim
| resnition professional, as regsteed
wilh e Boand

Bir. Praful Rachunalh Renuse
Aegsiered Ireokency Rasoluion Prolessonal Having
Fegeiration Murrbsr

| BE& PO NP-MO0E 1 02022- 2021 4111]
| 21707, Gubnohar CHEL TSR Cornplas, O Link
Acead, Ganesh Magar, Kandbal West, Mumbsai 300087
poraful rereseEornal com

1-:-_' Ackiress and @-mail o b wsed for
| eorrespondencs with: the inbésim
nesblicn profiessional

| Mir, Prahd Raghunath Reruse
Aegestered Irenkenicy Resokdicon Prolessonal Hawing
| Regstrafion Mumbsr

[BERPA- OO PR 1 02022 - 2021 4111]

17, Udyog Bhawan, Sonsvasia Boad Gomgaon Exst
Blumioe- S00063
| pranet4 1 ciip@gmal.com

11.] Last stz for submission of ckems | RN s
12| Classes of creditors, if amy, under Bb,

| chrmse (B) of sub-section [GA) of

saction &1 asceranaed by tha inlerm

| ressbution professional |
13| Mames of Insohency Prolessionals LA

dentfied to act as Authorisad
Aepresentzdve of crediors in a class
| (Thrae names for aach class)
14| (a) Falowant Formes and

{ () Webdnkntps:itbi govin/enhoma'downioads

% COMMERCE & TRANSPORT

5

537 (TRANSPORT) DEPARTMENT

Expression of Interest (Eol)

Government of  Odisha, Commerce & rranspor

“HIRING OF AIRCRAFTS FOR USE OF
STATE GOVERNMENT”

(Transport) Department desires to hire Aircrafts (9-1¢
passengers & 20-80 passengers) from 07.01.2023 il
29.01.2023 complying to all safety norms as prescribed
by the DGCA. The Aircraft will be required for charte
operation between Bhubaneswar & Rourkela. The hired
aircraft will be stationed at Bhubaneswar.
Eligible and interested aircraft operators may downloag
the Expression of Interest (Eol) document which
contains the details of the requirement from the following
website of Government of Odisha and submit their offer,
https://tendersodisha.gov.in/nicgep/app &
https://ct.odisha.gov.in/tenders.
Proposals complete in all respect should reach the
undersigned latest by 05:00 PM on 29.12.2022. Bids
received after the above deadline shall be summarily
rejected. The authority reserves the right to reject any o
all the proposals without assigning any reason thereof.
Sd/-
Additional Secretary to Govt
& Director of Aviation
Commerce & Transport (Transport]
Department Government of Odisha
OIPR-38001/11/0020/2223

Completion Period: 8 Months,
m Mame of the Work: (Re-lmile) Miscellaneows Repairs o varous Bridges

Name of Work: Repair to Standard Height Gauges al 34/1 (RUB) on

Completion Period: 12 Monlhs,
@ Name of Work: A} Dadar Station - Major Repair to Cid 'N' type Middle

Name of the Work: Igatpuri - Rehabilitation of Old Heritage Structura of

i s i Name of Work: Kurla-Yikhroli - WideningTmprovemsant of culvert Mo.

The largest Multi-State Co-operative Bank in
India having 283 branches in Maharashtra,
Goa, Karnataka, Gujarat, Madhya Pradesh
and New Delhi with a total business size of
over Rs. 71,500 Crore requires Branch
Managers for the following regions:
Mumbai, Navi Mumbai, Thane and Pune.

Experience:

Minimum 2 years in Co-operative Banks/
NBFCs as Branch Manager.

OR

Minimum 5 years in the Managerial cadre
in branch banking.

Interested candidates may send their
CVs to careers@saraswatbank.com

latest by 7" January, 2023.

NATIONAL CENTRE FOR RURAL DEVELOPMENT'S

STERLING COLLEGE OF ARTS,
COMMERCE & SCIENCE

Mo. 93, Sector - 19, Near Seawoods Railway Station,
Merul (E), Navi Mumbai
Contact: 022-27702282, 277022290, 27715308
Emai ld: nerulncrdi@gmail.com

NAAC ACCREDITED
APPLICATIONS ARE INVITED FOR THE POST OF

* The above post is open io all, however candidates from any categary can apphy for
[ie post.

= Candidates having knowledge of Marathi will be preferred.

» The pay-scale for the post of Principal is as prescribed by the UGC, Govermment of
Maharashtra & University of Mumbai from time totime.

The required manimum qualifications for the post ol Principal are as lolbows:

I. & Master's Degree with at beast 53% marks (oran equivalent grade in a point scale
wherever grading systemis lollowed) by arecognized University.

i, & Ph.D. Degree in concemed / allied ! relevant discipling|s) inthe institution
concerned with evidence of pubdishad work and research guidance,

iii-Associate Professor/ Professor with a total experience of fiftean years of teaching /
research/ administration in Universities, Gollegas and other insttutions of higher
education

iv. & minirmum score of 120 a3 stipulated inthe Academic Performance Indicator (AF1)
based performance Based Appraisal System (PBAS),

* fi redaxation of 5% may be provided at the graduate and master's kwef for the
Schaduled Caste / Scheduled Tribe / Differentty-abled (Physically and wisually
differenthy-abled) calepories for the purpose of elgibility and for assessing good
acadamic record during direct recruitment to teaching positions. The eligibility
marks of 55% marks for an equivakent grade in a point scale wherever grading
system is followed) and the relaxation of 5% 1o the categories mentionad above
are permissible, based on only the qualifying marks without mcluding any grace
mark procedures

= A refaxation of 5% may be provided, from 55% o 50% of the marks to the Ph.D.
Degree holders, who have obfained their Master's Degrea prior o 19 September,
1941,

» Applicants who are already employed must sand their application through proper
channel. Applicants are reguired fo account for breaks, if any in their academic
Gargar

Application with full details shoubd reach in the name of SECRETARY, NATIONAL

CEMTRE FOR RURAL DEVELOPMENT'S STERLING COLLEGE OF ARTS, COMMERCE &

SCIENGE, Plot Mo-83, Sector-19, Near Seawonds Railway Station, Nerul (E], Mavi

Mumbai 400 706 and Email: nerulncrdegmail.com waithin 15 days from the dale of

publication of this advertisermnent S

Secretary

W
N
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it} Detals of aushrined represantaives | 5] Priysical Address: M
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Miatice I8 heraby geven hat the Mabonal Company Lavw Trbuna! (MWornbal Sench) has ordarad
the commancamant of B comporede insolvency resolution process of PLANET 41 MOBI-
YEMTLIRE LIMITED vide order C.B No. 1658/MB-V/2018 on date December 16th, 2003

The crediors of the Plamet 41 Mobisenture Limited are herety called upon to subma thes
clarrs with proot an o bafons January DS, 2023 1o the Inberim Besohubon Profassionsl at the
address rmenboned againss eniry Mo, 10

The financial creditons shal submit thed claims wah proof by eeciromn: rmeans onlby. A5 olhes
creditors may submitthe claims with proofin person, by post or by alectronic means.

A fimancial creditor belonging to a class, a5 listed against the entry No, 12, shall indicata fils
choice of auhorized repeasartative from among the theae insolwency professionals listed
againgi enlry Mo, 13 loact asauthorized reprasentative of the class [=pecily class] in Form G
Submission of 1atse or misleading proals of claim shall attract penallias.

Mama and Segnature of infenrn Resoluton Frotessional @ Me Fratul Raghuneth Renuse

i Dacamipar 22md, 2022

Cata and Flaca  Mumibai

FORM A
PUBLIC ANNOUNCEMENT

{Linder Fegulation 6 of the Insokency and Bankrupicy Board of India
{Insohvency Resolution Process for Corporate Perzons) Regulatons, 201 6)

FOR THE ATTENTION OF THE CREDITORS OF

OMKAR SPECIALITY CHEMICALS LIMITED

___ RELEVANT PARTICULARS .
|..Ma-1-ra-:-1:-:q:-:ra19cm imHﬁHH*tU-NJI'fD*EME“tSLMIItU
2. | Dene of incorporation of corporasa debior | February 24, 2005
3. | Authority urder which comporata debior s | BoC-Mumbal

| Incorponated | reqstered
4, | Comporste identity Mo |/ Limited Lisbiity

| Wentifcation Mo. of corporais debior
5, | Addrass of the registaned offica end

principal offica (if &y of copomste

| daibtar
. | Insohvancy commencemneant date in

| respect of conporsta dataor
7. | Estmated dete of closune of inschwency

| =0k lion procass R
&, | Mamea and registration number of the

nsohency profeesional acting as interim
|resollion professional
g, | Address and &-mal of e inbesim
nesoblion profeesional, as regstenad
wilh 1he Boand

| L2411 0MH2005PLC 151580

[ Mehalsa Marsyand, Ganesh Chowk, Maryart,
| Badapir (W), Badipur, Thane 421508

| December 20, 2022 joate of reospt of oeder by 7P
| {Eder of Honible NCLT dated Decamber 05, 2022
June 17, 2023; being 1B0th dey from Inschency

| Commencement Dete

Mame: Arn Fermchendra Galowad

Reg. No.: IBBUIPA-O02PND 085/ 2000-2021,13408

| Pegistered Address: 1411 Sarvester Sardan
| Beariman Lana, Takayawerd Kura West Mumisai |
burmbal Sutorban, Mahamshira 0007
{ Registered Emaiid; anergalead ipEteiagmal com
| Comaapandence Adoneas:
| Cvion Resoiuton and Tumamnund Frivaia Limibed:
a11, Meadows Sahar Flara Sub Piot & Bidg o,
| 8 AR Road Mexd 1o Kohinoor Continental
| Muirnbead -400068
Comespantdence Emaik-id
|cipomkaspechtyParaicom
| Jarmany (03, 2020, being e 144 day bom the date
|l mescassipad ol i byt 1P it of restssipl of crcder brg
| |IFP is Decernber 20, 2067
12| Classes ol creditoes, il ary, undey B
chause (1) of sub-secton (66 of
sachion 21, ascedainad by Tha mledm
| resglulicn professional 3 )
14| Mamas of hsobercy Prokssonals
clenthied 1o &t 45 Ao
| Représantative ol credioes in a class
| (Mhree names bor each class)
14} (&) Pk Foms arxd
(b} Cetads of authorzed represoniaineg
ana syvaiEhle &t

10| Address ard e-mail 1o Be used for
| cormespondance with the inferm
resohilion professional

11.] Last dale for submiaion of cams

[ bicet Appicaatole

et frie for chorwroeacding the ko
| it o inficrrioac o i

Maotice is hereby given that the National Company Law Tribwnal has ordersd the
commancement of a corporse ingakency resolubion process of the OMEAR SPECLALITY
CHEMICALS LIMITED wide order no. & 15212022 In CR EB)ITIBMBI201T dated
December 08, 2022 (date af receipl al ardar by IRP is December 20, 2022,

The credilors of OMKAR SPECIALITY CHEMICALS LIMITED, are hersby called upon 1o
sulenil 1hedr clams with prool on or before 03rd January, 2023, 10 the nlenim resoliubion
professadnal atthe address mentionad aganst entry Mo, 10,

The financial creditors shal submit thewr clesms with prood by elacironic means only. A other
credibors may submitthe claims with proofin parson, by post or by electronic means.

& fmancial crediter belonging o a class, as listed against the eniry No, 12, shall indicate its
choke of authorsed representative bom among the theee insolvency professionals listed
againsl antry Mo, 1210 actas authorised reprasenalive ol 1he class in Form CA - NA

Subrmigaion of false or misleading prools of claim shall atiract penalties.

o4/

Arun Ramchandra Galkwad

Interim Resolution Professional

b thie reatter of Omkar Speckality Chamicala Limited

Regiatration Humbar: IBBLIPA-002/1P-N01 065/ 2020-2021,1 34246

Dale: Decernber 22, 2022
PFlace: MumbDal

CENTRAL RAILWAY

CONSTRUCTION OF FOOT OVER BRIDGE & VARIOUS OTHER WORKS

T R E Mame of the Work: Thane-Kalwa - Construction of 3:00 Meter Wide Foot
Cheeer Brickge  Belween Thane-Kalwa al Km 234010-11 for Stopping  Unautfsorised
Trespassing al Gopalnagar, Approximate Value: T 186,20 Lakhs., EMD;
T 233 500/ Completion Period: & Manths.

Mame of the Work: Thane - Widening of Platform No. 5/6 towards Wast
Side at Thane Station. Approximate Value: ¥ 35273 Lakhs. EMD: T 3,26 400/

in Kalyan-Agangaon & Diva-Vasal Section under ADEN(NEKYMN. Approximate
Valug: ¥ 105,78 Lakhs. EMD: ¥ 202,900/, Completion Period: 12 Monihs

Kanjurmarg-Kalyan and Thane-Vashi Line 2} ELIE Km 38729, 3} Br.Ma. 412 Kim 1/50-
52 (RUB) Thane-Vashi. 4} Br. Mo, 3673 Km 36/ 3-4 {Local Line) & Br.No. 3%/2 Km
JW5-6. under ADEM{T) THA. Approximate Value: T 71,86 Lakhs. EMD: T 1,43, 7000
Completion Perlod: & Manths.

Mame of Work: A) Manual Shallow Screening work under ADEM{M]} LML
B) Casual replacement of 4 Km Sleeper with Mew PSC & Sleapear in Kalyan-Lonavla
Section under ADEN M LML, C) Casual Replacemaent of 227 Km., Rail with 60 Kg
Raits in Kalyan-Lonavala Sectlon undar ADEN N LML, D) Replacement of 15 Nos
cwverdue switches in SE Ghat Section under ADEM MW LML, Approximate Yalue:
T 164.77 Lakhs. EMD: ¥ 2 30,900/, Completion Perlod: 12 Months

Mame of Work: A) Replacament by TRT Maching T.00 km on Kalyan-
Lonawvla Section. B) TFR {35 km) in 8E Ghat Section under ADEM N LML. C) TEBR
(Deep Scraaning) 5.23Km by BCM Machina/Manually under ADEN N LNL. D) Deap
Sergening of 79 Mas, of 1in 12 Tumowt and 33 Nos, of 1in &5 Turmoul on 39 Nos. on
Kalyan-Lonavia Section, Approximate Value: ¥ 25707 Lakhs, EMD: ¥ 2,785,500/

tation FOB including Diamantiing of Cormoded Defunct Span on West Side at km
8/21-22. B) Part 'a’ Repairs bo FOB a& per IT Structural Audit Repor - Kalyan CSMT
and FOB 53/3-4 connacling PF no. 1 to PF 7 of Balyan Station undar DEM {CSMT).
Farl 'b’ Repairs fo FOB as per [IT Struciural Awdil Report - Kalyan Station at Igatpur
end FOB at Km 53/3-10 connecting PF no.1 1o PF 7 of Kalyan Station under DEN
(CEMT)PART 'e' - Repairs to FOB as per IT Structural Audit Repaort - Kabyan Station
Middle 12M wide FOB 53/5-6 connecting PF no.t to PF T of Kalyan Station under
DEMN (CSMTL Approximate Value: T 324 71 Lakhs. EMD: ¥ 312 400/-. Completion
Period: 9 Months.

RH and to Maintain it to the VIP Standards. Approximate Value: ¥ 82.55 Lakhs.
EMD:; 71.65,100-, Completion Period: & Months.

Mame of the Work: A} Deep Screening (By BCM and Manual & Lifting
procass) under Sr.DEMME Sachion. B} TRR(F) undar Sr. DEMME Sechion. Approximate
Value: ¥ 625 88 Lakhs. EMD: T 4 98 000/, Completion Peried: 12 Months.

170, 2001, 2002, 2173 & 2212 batwean Kurla-Vikhroli by 1 % 1.000 M dia RCC Hume by
Micro-Tunnalling or Manual Jacking Mathod. Approximate Value: ¥ 1038.78 Lakhs.
EMD: T 6 69 400/~ Completion Peried: 12 Months.

i1} Tender Closing Diate & Time of Aforesaid Tender: Upto 11.00 hrs. of Sr.No. 1,
3, 6 & T on 030172023, Sr.No, 2 & 8 on 09001/2023, Sr.Mo. 3 & 4 on 307122022,
SrMo, 8 on 02012023 & SrMa, 10 an 0001/2023, will be opened after 11.00 hrs.
{11} The prospecthve tenderers are requesied to visit the website www. ireps.gov.in for
detalls of tenders & corrigendum, if any. (I} Tenderer may participate in above a-
tender electronically throegh website www.ireps.gowin only & submission of
manual offars against e-lender are nof allowsad. Manually, if submitted shall neither be
cpened nor consdersd. (IV) The Bid Securly shall be depositad either in cash
through e-payment gateway or submetied as Bank Guarantee bond from a scheduled
commescial bank of India or as mentioned i tender documents, (V) For furher
anquiny, may contact: Divisional Railway Manager (Works) Office, Central Railway on
phones, 022-6T7455323. (W1} This tendars complies with Public Procurament Policy
Chrder 2017 dated 16-9-201 7, Complede details of tenders are available at the websile
www. ireps.gov.in The complete details of tendears are also available in the “Notice
Board" of the Divisional Rallway Manager (Works) Office, Chharapati Shivai
Mahara) Terminug, Mumbai.

Crpen E-tender Motice No.: CR-DRM{W)BB-2022-39 of 1901212022,
RallMadad Helpline 139
et TOYAM SPORTS LIMITED
SPORTS {Formerly known az Toyam industries Limited)
LIMITED CIM: L74110MH1985PLC 285354
+91-226F425111 / +00-F2-6236444 2490 | indni@dovamindisines.com | weeainyamindusiies.com
5013, Shi Krishea, Mew Link Foad, Do, Lo Industial Estile, Andhéri Wsl, Mumbi, Maharashin 400053

ADDENDUM TO THE POSTAL BALLOT NOTICE
DATED DECEMBER 03RD, 2022 OF TOYAM SPORTS LIMITED

Tovam Sports Limited (*the Compary™) E=sued Postal Ballot Motice dated December 03rd, 2022

[*Postal Balkot Mosize™) sent throagh email (3rd December, 2022 1o/ 38 the Membars of the Company

for phtzining their appraval for Rasciution No, 1 to 6 a5 slabad in the notice of pastal ballot, Tha Pasta

Batol Naolice has besn dispalched ta all e membsens ol the Compansy in dug campliance with e

provisions of the Companies Act, 2013 resd with rues made thereunder and the relavant ol

issued by the Ministry of Carporate Affairs, in the said nodice of Postal Ballot the Resolutan 4 i.e., To

Agproes l=sue of Equity Warranls Converlible inba Equily Shares of The Company on Preferantzal Basis

for Cash and BExplanatory Staterment of Resaluton 3 & 4, the board has further aporoved on 2151

Decemier, 2022, the akeration and moddication inthe Resolution no, 4 & its Explanatary Statement 3

& 4 appraved by baard are stated balow inthe addendum natica of postal ballot,

Subsequent 1o the issuance of Postal Ballot Motice, the Company has observed and deem It

appropriate ta bring the following further disciosura to the notice of mambers and other stakehokders

Accordingly, this addendum is baing isswad 1o the mambers and all other concernad stakaholders,

Thiz addersdunn shall be depmed 10 be s irlegnst gl of the Posta Ballod Motice dated 03nd Decesriber,

2022

Thee Board apgrowed an 2151 Decambes, 2072 he ARaralion i b nolice af Postal Ballot of Resalutian

Mo, 3 & its Explanstory Stalement, with respect to:

1. Thekstlof proposad Allatbaes af warrans,

2. Tofal number of Equity Warrants wherever appearing in the “Postal Ballot Notice™ and the
*Explanatory Statermeant Pursuant to Section 102 of Tha Companies Agt, 2013 And Rules Relzied
Thenedn™ as 22,21,00,000 (Twenly-Two Croees Twerty-One Lakhs) shaed be read as
21,71,00.000 { Twenty-One Crores Seventy-0ne lakhs) Eguity Warrants,

4. Sharshokling pattem bafara and after compietion of the propesad prefarential ssue

4. Clause 9. Price of the Issue of Explanatory Statemeant

Subseguant 1o the Esuance of Poslal Ballot Notics, the Camparry has obseresd and deem it approgriabe o

bt the fodcnf turther disclosng b he notice af membsers and ather stakebolders. Accondinghy, this

addendum is being Issued to the members and all ether concerned stakehakders, This addendum shall be

clapmad ta ba animagral partoitha Pastal Ballot Nofica dabaed 03rd Decembess, 7022,

The sald addendum Motice Is also avallable on the webslte of the Company:

wenwctoyamindusines com, tha relevant section of the wehsita of BSE Limsed (“BSE™)

il bssindia.com & MEEL www.mesi.in on which the Bquity Shares af the Cormpany ans istad and

anthe website of Maticnal Securities Depesory Lirsited (MS0L): woww, &valing nad com.

The addendum ta Postal Ballet Motice is being sant by e-mail only o thosa slighila Mambers wha have

argady regisbentd lheir g-mail address wilh the Deposfories [/ their depasilony participant | the

Company's Registrar and Share Transter Agents M's MAS Services Lid / the Company o whio wil

register their e-mall address with infoimassercom, an o before 500 pom, (5T} o 25

Mowernder, H122

in this regard, your Demat Account / Folie Number has been envolied by the Company for your

parficipation in remate g-Vioting an the reseiution placed by the Company on e-\obing systam,

The remite =g tac ity wousd be avaiable dunng the 1l owing perod
Commencementaf e-Viating (6th Decembsr, 2022
End al e-Voling Q4th January, 2023

Members arg requasted 1o record their assent (FOR) or dissent (AGAINET) through the remobe a-
Voking process notater than 5.00 pom. (IST) on 0d2h Jarwary, 2023 Remote g-voting will be blocked
by WS04 immediately thereafter and will not be allowed beyond the said date and time. During this
periad, Meméers af tha Company halding shares either in physical ar electronic form. 2 on the put-off
dlabe, La.. 25th Novernbaer, 2022, shal cast their vole electranicaly. The veding righls shall alsa be
reckoned on 1he pald-up value of shares registered in the name(s) of the kember]s) as on the cut-off
date. (nce tha wote on a resolution is cast by @ Member, the Bember sha not be allowed o change it
subsaquantly,

The process and manner for remate e-Yoting are defalled in the Kates farming part of the aiached
hotice

Incase of any queries, you may reder the Freguenty Asked Questions (FAQS) for Sharehoklers ad e-
Wnding user manual for Shareholders available at the downboad section of wasy sveting nsdl.com or

By Order of the Board of Directors

For Toyam Sporls Limiled

{Farmearly kmown as Toyam Indusiries Limited)

E’dll‘

Placa: Mumbai Abhizhek Pokharna
Date: 215t December, 2022 Compamy Secrelary
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PUBLIC NOTICE
Notice is hereby given that Shaikh Mohomed

Qasim, owner of Shop No. 03, Ground floor,
Ambrosia, Jangid Enclave, Near
Commissioner Bungalow, Kanakia, Mira Road
East, Dist: Thane 401107 (said shop), expired
on 12/03/2017. On behalf of my client, Mr.
Mohammed Asim s/o. Late Shaikh Mohomed
Qasim and the present owner of the said
shop, the undersigned advocate hereby
invites claims or objections from other heir/s
or claimant/s or objector/s for the transfer of
the shares and interest of the deceased
member in the said shop within a period of
14 days from the publication of this notice,
with copies of proofs to support the claim/
objection. If no claims/objections are received
within the period prescribed above, my client
shall be at the liberty to deal with the shares
and interest of the deceased member in the
manner he deems fit.
Place: Mira Road, Thane Sd/-
Date: 22nd December 2022 A, Karimi
Advocate High Court
004, B-31, Amrapali Shanti Nagar,
Sector 11, Near TMT Bus Stop,
Mira Road East, Thane 401107
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PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate of GODREJ
CONSUMERS PRODUCTS LTD having its Registered Office at Godrej One, Eastern

Express Highway, Vikroli (East), registered in the name of the  following
Shareholder/s have been lostby them.
SR| Name of the Folio |Certificate Distinctive No. of
No. Shareholder/s No. No Number/s Shares|
1 [PRAKASH TUKARAM GURAV 500736 60146577 - 60146876 300
0001493| 573571 | 738065777 - 738066076 | 300
2 |ANAGHA PRAKASH GURAV 599268 | 1079490834 - 1079491133 | 300

The Public are hereby cautioned against purchasing or dealing in any way with the
above referred share certificates.

Any person who has any claim in respect of the said share certificate/s should lodge
such claim with the Company or its Registrar and Transfer Agents Link Intime Private
Limited 247 Park, C-101, 1st Floor, L.B. S. Marg, Vikroli (W), Mumbai 400083 Tel. 022
49186270 within 15 days of publication of this notice after which no claim will be
entertained and the Company shall proceed to issue Duplicate Share Certificate/s

Place: Mumbal PRAKASH TUKARAM suﬁﬁ(}
Date: 22122022 ANAGHA PRAKASH GURAV
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PUBLIC NOTICE

This is to bring to the knowledge of
general public at large on behalf of my
client i.e. MR. HARJIBHAI V.
CHOUHAN that Original Agreement
for Sale dated 13.06.1989 executed
between the then Purchaser i.e. MR.
PADATH ANTHUR JAYARAJAN
NAIR & the then Builder i.e. M/S.
JUMBO CONSTRUCTION Co., in
respect of Flat No. A/107 on First
Floor, Area Admeasuring 390 Sq. Ft.
(Carpet) in the Building No.11 known
as NEW SURYA CO-OP. HSG. SOC.
LTD., constructed on land bearing
Survey No. 5/2, 6/1, 5/5, 8/8, situated
atVillage Diwanman, Vasai (W), Tal.
Vasai, Dist. Palghar, is lost/
misplaced and not traceable.
So it is hereby requested that if any
person and or institution have found
or is in possession or have any claim
or right over abovementioned original
agreement shall return and or
handover the original agreement or
raise objection at the address given
below within 14 days from publish of
this notice and if fails to do so no claim
shall be entertained in future and
necessary transaction will be done..
Sd/-
Adv. Nagesh J. Dube
Dube House, Opp: Bishop House,
Stella Barampur, Vasai (W),

Tal. Vasai, Dist. Palghar - 401202.

Place : Vasai Date : 22/12/2022
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BNP PARIBAS hi
MUTUAL FUND
Investment Manager: Baroda BNP Paribas Asset Management India Private Limited (AMC)
Corporate Identity Number (CIN): U65991MH2003PTC142972

Registered Office: Crescenzo, 7" Floor, G-Block, Bandra Kurla Complex, Bandra - East, Mumbai - 400 051.

Website: www.barodabnpparibasmf.in « Toll Free: 18002670189

NOTICE NO. 91/2022

Declaration of Income Distribution cum Capital Withdrawal (IDCW) under the designated Schemes of Baroda
BNP Paribas Mutual Fund (the Fund):

Notice is hereby given to all the unitholders of the Schemes that following shall be the rate of distribution
under Income Distribution cum Capital Withdrawal (“IDCW") Options of respective plan of the following schemes
of Baroda BNP Paribas Mutual Fund with Tuesday, December 27, 2022”* as the Record Date:

Face value U:ﬁvagi)rn Distribution
Name of the Scheme Name of Plans/ Options pflrnu%it December 20, per unit*

2022 (In3)

Baroda BNP Paribas | Direct Plan - Monthly IDCW Option 10 10.4729 0.04
Medium Duration Fund | Regylar Plan - Monthly IDCW Option 10 10.1568 0.04
Direct Plan - Quarterly IDCW Option 10 10.1860 0.13

Regular Plan - Quarterly IDCW Option 10 10.1799 0.13

Baroda BNP Paribas Low | Defunct Plan - Monthly IDCW Option 10 10.4412 0.04
Duration Fund Regular Plan - Monthly IDCW Option 10 10.2651 0.04
Direct Plan - Monthly IDCW Option 10 10.1257 0.04

Baroda BNP Paribas | Regular Plan - Monthly IDCW Option 10 10.1752 0.04
Dynamic Bond Fund Direct Plan - Monthly IDCW Option 10 10.3096 0.04
Regular Plan - Quarterly IDCW Option 10 10.2652 0.13

Direct Plan - Quarterly IDCW Option 10 10.4342 0.13

Baroda BNP Paribas | Defunct Plan - Monthly IDCW Option 10 10.0882 0.04
Corporate Bond Fund Direct Plan - Monthly IDCW Option 10 10.1477 0.04
Regular Plan - Monthly IDCW Option 10 10.1184 0.04

Defunct Plan - Quarterly IDCW Option 10 10.1709 0.13

Direct Plan - Quarterly IDCW Option 10 10.3480 0.13

Regular Plan - Quarterly IDCW Option 10 10.2443 013

EA?HC’ES?AEFEJE Fiﬁg'bas Regular Plan - Monthly IDCW Option | 1000 | 1008.1633 428
Baroda BNP Paribas Short | Regular Plan - Monthly IDCW Option 10 10.1204 0.04
Duration Fund Direct Plan - Monthly IDCW Option 10 10.1323 0.04
Regular Plan - Quarterly IDCW Option 10 10.6009 0.14

Direct Plan - Quarterly IDCW Option 10 10.9793 0.14

Baroda BNP Paribas | Regular Plan - Monthly IDCW Option 10 10.6690 0.05
Conservative Hybrid Fund | pirect Plan - Monthly IDCW Option 10 12.4447 0.05
Regular Plan - Quarterly IDCW Option 10 10.9944 0.14

Direct Plan - Quarterly IDCW Option 10 12.2556 0.16

Baroda BNP Paribas | Regular Plan - Monthly IDCW Option 10 11.3477 0.05
Credit Risk Fund Regular Plan - Quarterly IDCW Option 10 11.8449 0.15
Direct Plan - Quarterly IDCW Option 10 12.5823 0.16

Baroda BNP Paribas | Regular Plan - Monthly IDCW Option 10 10.1203 0.04
Banking and PSU Bond | pirect Plan - Monthly IDCW Option 10 10.1359 0.04
Fund Regular Plan - Quarterly IDCW Option 10 10.2179 0.13
Direct Plan - Quarterly IDCW Option 10 10.1523 0.13

Baroda BNP Paribas | Regular Plan - IDCW Option 10 14,5738 0.07
Aggressive Hybrid Fund | pirect Plan - IDCW Option 10 15.9287 0.08
Baroda BNP Paribas Multi | Regular Plan - IDCW Option 10 41.8643 0.21
Cap Fund Direct Plan - IDCW Option 10 432655 0.22

~or the immediately following Business Day, if that day is not a Business Day.

# The distribution will be subject to the availability of distributable surplus and may be lower, depending on
the distributable surplus available on the Record Date.

*Net distribution amount will be paid to the unit holders under respective categories after deducting applicable
taxes, if any.

For the units held in physical form, amount of distribution will be paid to all unit holders whose names appear
in the records of the Registrar at the close of business hours on the record date and for units held in demat
form, the names appearing in the beneficial owners master with the Depository as on the record date shall
be considered.

Pursuant to distribution under IDCW, NAV of the IDCW option of the scheme(s)
would fall to the extent of payout and statutory levy (if applicable).

For Baroda BNP Paribas Asset Management India Private Limited

(Formerly BNP Paribas Asset Management India Private Limited)

(Investment Manager to Baroda BNP Paribas Mutual Fund)

Sd/- Date : December 21, 2022
Authorised Signatory Place: Mumbai

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
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